FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
METRO JET AIRWAYS TRAINING PRIVATE LIMITED OPERATING IN AIRWAYS
TRAINING BUSINESS AT JAIPUR (RAJASTHAN)

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons)Regulations, 2016)

RELEVANT PARTICULARS

1. [Name of the corporate debtor along  Metro Jet Airways Training Private Limited
with PAN/ CIN/ LLP No. (U80302RJ2006PTC022906)

2. | Address of the registered office 102-103, Gopalpura Bypass, Near Triveni

Nagar Chouraha, Jaipur — 302018 (Rajasthan),
India

3. |URL of website Www.metrojetairwaystraining.com

4. |Details of place where majority of Jaipur (Rajasthan)
fixed assets are located

5. |Installed capacity of main products/|The company is engaged in the business of
services aero plane training. The company has an old

small aircraft and some equipment for training.|

6. |Quantity and value of main products/| The operations are closed for more than 5
services sold in last financial year years.

7. |Number of employees/ workmen The company does not have any employee.

8. | Further details including last available |Can be procured from RP by sending mail at
financial statements (with schedules) irpmetrojet@gmail.com or by visiting at M-
of two years, lists of creditors, 215, Rear Ground F loor, Greater Kailash-1I,
relevant dates for subsequent events New Delhi - 110048
of the process are available at;

9. |Eligibility for resolution applicants|Can be procured from RP by sending mail at
under section 25(2)(h) of the Code is cirpmetrojet@gmail.com or by visiting at M-
available at: 215, Rear Ground Floor, Greater Kailash-II,

New Delhi - 110048

10.| Last date for receipt of expression of 06/10/2023
interest

11.|Date of issue of provisional list of|16/10/2023
prospective resolution applicants

12.| Last date for submission of objections 21/10/2023
to provisional list

13.|Date of Issue of Final list of[31/10/2023
prospective resolution applicants

14.|Date  of issue of information|05/11/2023
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15.| Last date for submission of resolution 05/12/2023
plans

16.|Process email id to submit EQI cirpmetrojet@gmail.com

&)

Bhim Sain/éoyal

Resolution Professional

IBBI/IPA-002/IP-N00726/2018-2019/12216

M-215, Rear Ground Floor, Greater Kailash — II, New Delhi - 110048

FOR METRO JET AIRWAYS TRAINING Private Limited
19/09/2023, New Delhi
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W wve et Shahpura Branch, Near Chungi Naka, Old Delhi

T —— Road, Shahpura, District Jaipur, Rajasthan 303103

T E-Mail: shahpu@bankofbaroda.co.in
POSSESSION NOTICE (For Immovable property/ies)

(As per Appendix IV read with Rule 8(1) of the Security Interest (Enforcement) Rules, 2002)

Whereas,

The undersigned being the authorized officer of the Bank of Baroda under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002)
and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice Dated 04.07.2023 Calling upon the
borrower Shri Shailendra Kumar Rao S/o Shri Rajendra Kumar Rao to repay the amount
mentioned in the notice being Rs. 23,84,450.16 (Rupees Twenty Three Lakhs Eighty Four
Thousand Four Hundred Fifty & Paisa Sixteen Only) as on 04.07.2023 (inclusive of interest
upto 03.07.2023) together with further interest thereon at the contractual rate plus costs, charges
and expenses till date of payment within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him/her under sub section (4) of the section 13 of the Act
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the 16" day of|
September of the year 2023

The Borrower/Guarantors/Mortgagors in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge of the|
Bank of Baroda, Shahpura Branch, Near Chungi Naka, Old Delhi Road, Shahpura, District
Jaipur, Rajasthan 303103 for an amount Rs. 23,84,450.16 (Rupees Twenty Three Lakhs
Eighty Four Thousand Four Hundred Fifty & Paisa Sixteen Only) as on 04.07.2023]
(inclusive of interest upto 03.07.2023) and future interest thereon at the contractual rate plus
costs, charges and expenses till date of payment.

The Borrowers attention is invited to provision of sub section (8) of section 13 of the Act, in respect
of time available, to redeem the secured assets.

All that part and parcel of Equitable Mortgage of Residential House situated at Patta No.
106/2013, Ward No. 07, Indra Prasth Colony, Shahpura, District Jaipur, Rajasthan 303103
Admeasuring 119.63 Sq. Yards standing in the name of Shri Shailendra Kumar Rao S/o Shri
Rajendra Kumar Rao Bounded by- North: 14' Rasta, South: Plot of Jitendra Rao, East: Plot of
Laxman Singh, West: Common 8' Rasta

Place: Shahpura Sd/-
| Date : 16.09.2023 Authorised officer,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
METRO JET AIRWAYS TRAINING PRIVATE LIMITED OPERATING IN AIRWAYS TRAINING
BUSINESS AT JAIPUR (RAJASTHAN)
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons)Regulations, 2016)
RELEVANT PARTICULARS

1. |Name of the corporate debtor along with | Metro Jet Airways Training Private Limited

PAN/ CIN/ LLP No. (U80302RJ2006PTC022906)

2. | Address of the registered office 102-103, Gopalpura Bypass, Near Triveni
Nagar Chouraha, Jaipur - 302018
(Rajasthan), India
www.metrojetairwaystraining.com

Jaipur (Rajasthan)

3. |URL of website

4. |Details of place where majority of fixed
assets are located

5. |Installed capacity of main products/
services

The company is engaged in the business of
aero plane training. The company has an old
small aircraft and some equipment for training.
The operations are closed for more than 5
years.

The company does not have any employee.
8. |Further details including last available Can be procured from RP by sending mail at
financial statements (with schedules) of | cirpmetrojet@gmail.com or by visiting at

two years, lists of creditors, relevant dates | M-215, Rear Ground Floor, Greater Kailash-|,
for subsequent events of the process are | New Delhi - 110048

available at:
9. |Eligibility for resolution applicants under | Can be procured from RP by sending mail at
section 25(2)(h) of the Code is available at: | cirpmetrojet@gmail.com or by visiting at
M-215, Rear Ground Floor, Greater Kailash-Il,
New Delhi - 110048

10.| Last date for receipt of expression of interest | 06/10/2023

6. |Quantity and value of main products/
services sold in last financial year
7._|Number of employees/ workmen

11.|Date of issue of provisional list of 16/10/2023
prospective resolution applicants

12.|Last date for submission of objections to | 21/10/2023
provisional list

13.| Date of Issue of Final list of prospective | 31/10/2023

resolution applicants
14.| Date of issue of information memorandum,| 05/11/2023
evaluation matrix and request for resolution
plans to prospective resolution applicants
15.| Last date for submission of resolution plans | 05/12/2023

16.|Process email id to submit EQI cirpmetrojet@gmail.com

Bhim Sain Goyal

Resolution Professional

IBBI/IPA-002/IP-N00726/2018-2019/12216

M-215, Rear Ground Floor, Greater Kailash - Il, New Delhi - 110048
FOR METRO JET AIRWAYS TRAINING Private Limited

PUBLIC NOTICE
APECO Infrastructure (India) Private Limited
Lower Ground Floor, Plot no 64A, Sector-19, Dwarka, New Delhi - 110075
Notice under sub-section (2) of Section 15 of the Electricity Act, 2003
1. The person above-named, a company incorporated under the Companies Act, 1956 (the
applicant) has made an application under sub-section (1) of Section 15 of the Electricity Act,
2003 for grant of Category V License for Inter State Trading in Electricity in geographical region
of India before the Central Electricity Regulatory Commission, New Delhi. The necessary details
in respect of the applicant are given hereunder:
I.  Share Capital

a) Authorized Share Capital | ¥25,00,000 | b) | Subscribed Share Capital
) lssued Shared Capital < 25,00,000 | d) | Paid Up Share Capital
Il.  Shareholding Pattern (Details of Shareholders holding 5% or more)

Date : 18.09.2023
Place : New Delhi

25,00,000
25,00,000

OFFICE OF THE DIRECTOR GENERAL, MEDICAL,

EDUCATION & TRAINING, UTTAR PRADESH

6" FLOOR, JAWAHAR BHAWAN, LUCKNOW
Lucknow: Dated-20 September, 2023
Time schedule for Stray vacancy round online
counseling of UP NEET UG-2023

No. ME-3/2023/2305

The schedule of online counseling for admission to undergraduate course (MBBS/BDS) of
Government/Private Medical/Dental Colleges/Institutions/Unversities is as follows:-

S.N. Description Dates Total Days
1 | Date of online Registration 22" September 2023 (From 5:00 PM) to| 02 Days
24" September 2023 (Till 05:00 PM)
2 |Date of deposition of registration | 22" September 2023 (From 5:00 PM) to| 03 Days
& security money 24" September 2023 (Till 05:00 PM)
3 | Date of on-line Document 23" September 2023 to 25" September | 03 Days
verification 2023 (Till 11:00 Am)
4 | Date of Merit List Declaration 25" September 2023 01 Days
5 | Date of On-line Choice filling 26" September 2023 (From 11:00 AM) to | 03 Days
28" September 2023 (Till 05:00 PM)
6 |Date of Allotment Result Declaration | 29" September 2023 01 Days
7 | Date for downloading the allotment | 30" September 2023, 01 and 03 Days
letters and admission 03 October 2023

1. Only those candidates will be eligible for the Stray vacancy round, who have not been allotted
any seatthrough thefirst, second & Mop-up round of counseling of UP NEET UG-2023.

2. Candidates allotted through the first, second & Mop-up round of counseling of UP NEET
UG-2023 and candidates admitted through any round of all India quota counseling will not
be eligible for the Stray vacancy round.

3. To participate in Stray vacancy counselling, it will be mandatory for all eligible candidates
to register themselves online on the website hitps://upneet.gov.in by depositing the
registration fee of Rs. 1000/- (Rs. one thousand only).

4. Security Money Rs. 30,000/-(Rs. Thirty thousand only) for Govt. Medical Colleges.
Rs. 2,00,000/-(Rs. Two lakhs only) for private medical colleges and Rs.1,00,000 (Rupees
One Lakh only) for private dental colleges is mandatory to be deposited online by
the candidates.

5. Such unalloted candidates whose Security money has already been deposited during first.
second & Mop-up round are not required to deposit the Security money again for the Stray
vacancy Round Counselling.

6. Candidates whose original documents have been verified at the time of first, second &
Mop- up round of counseling need not get re-verified.

7. If any candidates modify their particular eg.domicile/category/sub-category etc. during
registration then documents of these candidates will be re-verified.

8. Only those candidates will be eligible for choice filling, whose documents have been
verified online and deposited the security money.

9. All information related to UP NEET UG 2023 counseling will be uploaded on website
https://upneet.gov.in and www.dgme up.gov.in. (Director General)

Zonal SASTRA Centre, 3rd Floor, 2 Nehru Place, Lalkothi,
Tonk Road, Jaipur-302015

E Auction Sale Notice for Sale of Inmovable Assets under the *Securtisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act
2002, read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s)and Guarantor (s) that the below described immovable properties
mortgaged/charged to the Secured Creditor, the Constructive/Symbolic/PhysicalPossession of which has been taken by the Authorised Officer of Punjab National
Bank Secured Creditor, will be sold on "As is where is", As is what is", and "Whatever there is" basison the date as mentioned in the table herein below, for recovery of
its dues due to the Bank/ Secured Creditor from the respective borrower (s) and Guarantor (s). The Reserve price and the earnest money deposit willbe as
mentioned in thetable below against the respective properties.

Date/Time of E-auction : 11/10/2023 From 11.00 AM to 04.00 PM

IDFC First Bank Limited

(erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

CIN : L65110TN2014PLC097792

Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031.
Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022

IDFC FIRST

Bank

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE

(For immovable property)
Whereas the undersigned being the Authorised Officer of the IDFC FIRST Bank Limited (erstwhile Capital First Limited and
amalgamated with IDFC Bank Limited) under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated :14.06.2022 calling upon the borrower, co-borrowers and guarantors
1.Nathi Jagdish 2.Kishan Madan, to repay the amount mentioned in the notice being, 12,59,478.17/- (Rupees Twelve Lac
Fifty Nine Thousand Four Hundred Seventy Eight and Seventeen Paise Only) as on 13.06.2022 within 60 days from the
date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrower and the public in general that
the undersigned has taken Physical Possession of the property described herein below in exercise of powers conferred
on him under sub - section (4) of section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002
on this 18th day of Sep 2023.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the IDFC First Bank Limited (erstwhile Capital First Limited and amalgamated with
IDFC Bank Limited) for an amount of Rs 12,59,478.17/- -(Rupees Twelve Lac Fifty Nine Thousand Four Hundred Seventy
Eight and Seventeen Paise Only) and interest thereon.
The borrower’s attention is invited to provisions of sub — Section (8) Of Section 13 of the Act, in respect of time available, to redeem
the secured assets.

Description of the Inmovable properties.

All That Piece And Parcel Of Plot No. 155-B, Admeasuring 303 Sq. Ft. I.E., 33.66 Sq. Yds., Situated At Wake “Gandhipura”
Khasra No. 133/287, B.J.S. Colony, Jodhpur (Raj.), And Bounded As: East: Way 30 Ft. Wide, West: P. No. 155-A
North: P.No. 156, South: P. No. 164

Authorised Officer
IDFC First Bank Limited
(erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

Date:Jodhpur
Place:18th Sep 2023
Loan Account No:12081199& 11760126

SALE NOTICE FOR SALE OF
Email - 258348@pnb.co.in, Mohile 9001977333 & 9602544333 [JAALALAT LI M e{ulod S50 | 5

Name of the Branch . (A) Date of Demand notice uls,| (A) Reserve Details of
Description of the 13(2) of SARFAES| Act, 2002 | Price |Date/time| the
Name of the Account immovable (B)EMD/ Last Date| ~ of AT
Name & Addresses property ’ (B) Outstanding amount as on|  of EMD D?posit e-auction| brances
of the Borrower/ mortgaged/ Owner’s | (C) Possession Date uls 13(4)| (C) Bid known to
Guarantors Name (Mortgagors of SARFAESI Act 2002 'Rﬁ: Zﬁii’ the
Account of propertylies) (D) Nature of Possession (D) Inspection secured
Symbolic/PhysicallConstructive | "pate & Time creditors

Branch Office : Jhotwara,
Jaipur Rajasthan
Mobile 9001440116

All that part and parcel of property of M/s| A) 20/04/2023 A) Rs.2465.00(11/10/2023|  Not
Bharat Spun Pipe and Construction|B) Lakh From Known
Company through its Partners Sh. Dinesh| Rs.22,38,77,818.36 |g) ps 246.50 | 11.00 AM

: Chandra Gupta S/o Sh. Ram Kishore ;gy‘;’gllgv/mﬁgﬁ?}er Lakh to
M/s Bharat Spun Pipe and|Gupta, Sh. Pratik Gupta S/o Sh. Dinesh|nterestat the (09/10/2023) | 04.00 PM

Construction Company|Chandra Gupta & Smt. Manika Gupta W/o| contracted rate, cost, ) Rs.2.00 Lakh
(Borrower and Mortgagor)|sh, Dinesh Chandra Gupta consisting of| charges, expenses ) Rs2.00La
Through it's Partner Address |jand & building, structures, erections, luenstsnr;;%%rgt‘ifnapuv" D) 07/10/2023
1 Plot No. 43, RIICOlinstallations, etc. situated at Plot No. 43- subject to payment of |7/0™ 11:00 AM
Industrial Area, Jhotwara, (44, RIICO Industrial Area, Jhotwara, amourt of BGs and t0 04.00 PM
Jaipur (Raj.) 302012 |jaipur (Raj.) vide amended Lease Deed|LCS wherein
Address 2 : Plot No. A-3/F, |executed on 21/08/2018 and registered at ?0“?,;@”}3%32’3 liable
Sunder Path, Banipark,|Sub Registrar Office, Jaipur (Five) on|outstanding amount.
Jaipur 302016 Shri D‘mesh 24/08/2018 vide Sr. No [c)0509/2023
Chandra Gupta /0 Shri Ram | 201803019106478, Book No. 01, Jild No.[p) pnysical

Kishore Gupta (Partner of|1021, Page No. 132 and additional Book| pgssession

M/s Bharat Spun Pipe and|No.01, Jild No. 4083, Page No. 16310177

@ace : Nagaur

Branch Office: ICICI Bank Ltd. Regional Office JSEL Building, Malviya
Nagar JLN Marg, Jaipur, Rajasthan- 302017

0ICICI Bank

PUBLIC NOTICE - TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET
[See proviso to rule 8(6)]

Notice for sale of immovable assets

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the physical possession of
which has been taken by the Authorised Officer of ICICI Bank Limited will be sold on “As is where is”, “As is
whatis”, and “Whatever there is” basis as per the brief particulars given hereunder;

Sr. Name of Details of the Amount | Reserve | Date and | Date &
No. Borrower(s)/ Secured asset(s) |Outstanding| Price Time of | Time of
Co-Borrowers/ with known Earnest | Property |E-Auction
Guarantors/ encumbrances, Money |Inspection
Loan Account No. if any Deposit
(A) (B) (©€) (D) (E) ) ©)

1. |Shanti Electronics Naiyon Ki Gali Ward Rs. Rs. October | November
Represented By Proprietor No 6 Village 23,20,954/-|27,20,000/- 09, 2023, | 03, 2023
Basant Sain (Borrower), Basant | Mundwa Distt ason Rs. From from
Sain (Guarantor), Bhanwar Lal |Nagaur, Rajasthan- | September 272 000/- 11:00 AM | 11:00 AM
Sain (Mortgagor, Guarantor) 341026 Area: 67.82 | 13,2023. |77 to onwards
A/c No.355305000520 Sq.Yrd. 02:00 PM

The online e-auction will take place on the website of e-auction agency M/S NexXen Solution Private
Limited. (URL Link- https://disposalhub.com). The Mortgagors/ Noticee are given last chance to pay the
total dues with further interest till November 02, 2023 before 05:00 P.M failing which, this/these secured
asset/s will be sold as per schedule.

The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column
E) at ICICI Bank Ltd. Regional Office Jsel Building, Malviya Nagar JLN Marg-Jaipur, Rajasthan- 302017
or before November 02, 2023 before 05:00 P.M and thereafter they need to submit their offer through the
above mentioned website only on or before November 02, 2023 before 05:00 P.M along with scan image of
Bank acknowledged DD towards proof of payment of EMD. Kindly note, in case prospective bidder(s) are
unable to submit their offer through the website then signed copy of tender documents may be submitted at
ICICI Bank Ltd. Regional Office JSEL Building, Malviya Nagar JLN Marg-Jaipur, Rajasthan-302017. on
or before November 02, 2023 before 05:00 P.M Earnest Money Deposit DD/PO should be from a
Nationalised/Scheduled Bank in favour of “ICICI Bank Limited” payable at Jaipur.

For any further clarifications with regards to inspection, terms and conditions of the E-auction or submission of
tenders, kindly contact ICICI Bank Limited on 8657476284, 8584874809.

Please note that Marketing agencies 1. NexXen Solution Private limited 2. Augeo Asset Management Pvt
Ltd 3.Hecta Proptech Pvt. Ltd. have also been engaged for facilitating the sale of this property.

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.

For detailed terms and conditions of the sale, please visit www.icicibank.com/n4p4s
Date : September 22, 2023 Authorized Officer
ICICI Bank Limited /

Construction Company) s g o 201801019008099. Admeasurin “North: -
) . No. X g Area 3.15 Acres. Bounded by: North:Plot No. 45, South:
Address : Plot No. 43, RIICO Road, East:Plot No. 15, West: Road

Industrial Area, Jhotwara,
Jaipur (Raj.) 302012, Shri Pratik Gupta S/o Shri Dinesh Chandra Gupta (Partner of M/s Bharat Spun Pipe and Construction Company)

GOV OF BINAK
BIHAR COMBINED ENTRANCE COMPETITIVE EXAMINATION BOARD

LAk, Associntion Building, dcar Patna Airport, Patna-14.

UNDER GRADUATE MEDICAL ADMISSION COUNSELLING

(UGMALC 203 for MBRS / BDS / B.V.5c, & A, in Govi. Midicul / Dental | Biliar
! Yelerinaly Ualleges and Private Medical ! Dentsd Colleges of Bilar
v, Mo, BUECEBLGMAURDIIAND Dated I1L0W.I0LS  [Wobane | boroobasmlbihar ='-'-'-fd

Name of Citizenship | Residential No. of Shareholding % Address: Plot No. 43, RIICO Industrial Area, Jhotwara, Jaipur (Raj.) 302012, Smt. Manika Gupta W/o Shri Dinesh Chandra Gupta
Shareholders Status Shares (Partner of M/s Bharat Spun Pipe and Construction Company) Address : Plot No. 43, RIICO Industrial Area, Jhotwara, Jaipur (Raj.) & 5 .

- - - q 302012, Shri Dinesh Chandra Gupta S/o Shri Ram Kishore Gupta (Guarantor) Address: Plot No. A-3/F, Sunder Path, Banipark, Jaipur Hﬂt“:ﬂ' fﬂr 3rd HDIJ n d 'Dn | e Eﬂ u I'IEE'||1 ng
Vinod Kumar Gambhir Indian Resident 50,000 20 : e i ) )

- - - 302016, Shri Pratik Gupta S/o Shri Dinesh Chandra Gupta(Guarantor) Address : Plot No. A-3/F, Sunder Path, Banipark, Jaipur 302016, h T S L : s
Dinkar Ganesh Sohony Indian Resident 12,500 5 Smt. Manika Gupta W/o Shri Dinesh Chandra Gupta (Guarantor) Address: Plot No. A-3/F, Sunder Path, Banipark, Jaipur 302016 1 Aulvertisameiil Mo, BUECERUCMACHHINVI0 & 261 dabsd 15085 2073
Nishi Sikka Indian Resident 75,000 30 *S.A. No. 587/2023 Pending at DRT Jaipur. o e Lk il el asdh il eli % e NEE T U Cs - 228 e Mabadess nhan w b uive _ el
Pratibha Gambhir Indian Resident 62,500 25 TERMS AND CONDITIONS:- 1.The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules b naline Apnlicm Torm s i Alveritsemen Mo IECECTER UGMATENRMWE & HOWE daic
Aditva Chavan Indian Resident 50,000 20 2002 and to the following further conditions: 2.The properties are being sold on “AS IS WHERE IS BASIS” and “AS IS WHAT IS BASIS” and i s m L) an PR L - L i T - A g

y . “WHATEVER THERE IS BASIS” 3.The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of ST 20723 & IO & NN iferiend THAM 0T i odsinipiead §ENVAD TE0 Rave been givaded th
Total 2,50,000 100 the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this {acility 30 Bdii lhsedeags b rs ey the ot manlioned balok
N N .A . proclamation. 4.The Sale will be done by the undersigned through e-auction platform provided at the Website - o e e oes J B
lll. Financial and Technical Strength - APECO Infrastructure (India) Private Limited (APECO) has https://www.mstcecommerce.com on 11/10/2023 as per the time given in the table. 5.For detailed term and conditions of the sale, please St iy whwee Semuriily heen Tonfeiied in the hight of Adveitascimern
adequate financial as per CI. 3 and technical strength as per C1.2 of CERC Regulation dtd | [ referwww.ibapi.in, www.mstcecommerce.com, https://eprocure.gov.in/epublish/app. www.pnbindia.in R THEECEI DGMAC - N0 & M I¥3 anl Bes i e % v Pl
. . . - ¥ - [ e TR Sl Al I ARl N i Ul Cimiail dITEIUTE
02.01.2020 as required for Category-V trading license. STATUTORY NOTICE UNDER RULE 8(6)OF ; . i H
IV.  Management profile of the applicant including details of past experience of the applicant and Date: 21/09/2023 Place: Jaipur THE SARFAESI ACT, 2002 Authorized Officer, Punjab National Bank Sdvertisemenl W BOECERUGMAD 303000 & 2 Jaical FHIELXEY can alur Bl
or the persons on the management of the applicant in generation, transmission, distribution - - - - heir Alled-nip deis gy e 1A rogramese mendioigtd ek smbidaiss wiu gy pol Ry (b
and trading of electricity or similar activity - The management team of APECO carries over 35 ‘ AXIS BANK | Resistered Office: “Trishul 3rd floor, opposite Samartheswar Temple,  RESYINPNN] Secnricy e | il havee 17 1 Ealll dhweir Glled-up data o 1heir onlise arbmitted
years of experience in power sector. Mr. DG Sohony, co-promoter, carries over 40 years of Law garden, Ellisbridge, Ahmedabad-380006 ok iatiie I !
gxpgrlence in SyStem Operat[on n Powergrld: Mr.M KGupta, (Ahas over 40 years ofexperlence Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from Axis Bank Ltd. We state that despite having availed i 1 arit !
in Finance & Accounts functions of Powergrid/P0SOCO. the financial assi the borr mortgagors have itted various defaults in repayment of interest and principal amounts as per due dates. The account has i For muking Hectillostson | Comection & Ediing rinline submmiined apedcimion, Be candiilsee
e . . been classified as Non-Performing Asset on the respective dates mentioned hereunder in accordance with the directives/guidelines issued by Reserve Bank of India, consequent to
V. Volume of electricity intended be traded during the first year after grant of license and future the Authorized Officer of Axis Bank Ltd. under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 & in exercise of powers conferred or tieelick 1l Cilime A pplication Peetal of UGS AT - 300 availabile on Boand™s website
| fthe applicant to expand volume of trading - 500 MUs durina its first year of operations under Section 13(12) read with Rule 3 of Security Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2) of
p{inSO pp | p ] g ¥ p SARFAESI Act, 2002 calling upon the following borrowers /guarantors /mortgagors to repay the amount mentioned in the notices together with further interest at the contractual iul 1 o & ! fr fiteriiip th 5 CLaa criail 103 & Passasain LN ciesalall hugir
with expe(ted increase of 25% per annum over the subsequent 2 years. rate onthe amount mentioned in the notices and incidental expenses, cost, charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued i - iy e g il R 2 ' i ey !
. L. . . N L .. . tothemontheir lastknown addresses have returned un-served and as such they are hereby informed by way of public notice about the same. afii Fadit their Fillesd-up st
V1. Geographical areas within which the applicant will undertake trading in electricity-All India S NPA DATE sanct PROPERTIES ADDRESS s . g -
and as permitted under the provisions of The Electricity Act 2003 and relevant regulations. Name of Borrower & Co-Borrower/Address DATE |LOAN ACCOUNT! pewanD O%ﬁ?&':!)"a AT (%) OF SECURED ASSETS b, Dhurieg the time ol Bdll il sey comedaie i thelr filled al ks unatd i Ciaitiscllin
VII. Net worth as on 31st March of three consecutive years immediately preceding the year of IADEVi NO. NoTICE o T AT OFPIOTNO 30 Fee or Soouniy Leposii Amnount is roguienl, ihen i wch ez « ¢ B AT
application or for such lesser period as may be applicable and on the date of the special | ~ |1.|AMARCHANDRAJOSHI /O MR. UMARAM JOSHI, 09 | PHRO0570 | 26 | 167145/ s CHAK NO. 1, KHASRA NO. 229, CiiractBg Fas e Sootsrio Theoah: A cis s 5 s oo b ity Ther s ik
balance sheet accompanying the application- ¥ 2,03,85,108/- (3 consecutive years) & T %sé}/ﬁlsrrz\lTAc\)/Fcﬁbc%r\’{‘véP;Du,cw?mu;N306401 ZJ(l)JIZY3 6541330 2J(\;Izy3 {Ason | 1548000/- GURU'NAGAR, PALI o TelEy LAY L J " W oL ik
. .20, .1, _07. 4 3 ry Yirln k, LT AE = F. LEn - o
1,86,42.,599/—(asper.SpeC|a!BE{Ia.nceSI}eet) . ' KEASKA O, 225, GURUNAGAR, PALI 06401 21-07-2023) Sobe 1 1{ A Jne i ¢ O Insiruc nK ol ik i
VIII. Year-wise current ratio and liquidity ratio of the applicant for three years preceding the year RINKU SONI.KALU SONI applicalion portal Saeng the fime of Edilhig of Thas
in which the application is made, or for such lesser period as may be applicable and on the 2./W/O KALU SONI, HANSMUKHI BALAJ KE Pass,| 04 | PHRO24 26 Irs 522,896/ R HOUSE NO. 15/325, NEHRU

S.
July | 104643429 | July (Ason |821,370/-|VIHAR, TILAK NAGAR,
3

L Jrd Hosmmd Coupselling Schedbule of U0 AT 301
BHILWARA RAJASTHAN -

date of the special balance sheet accompanying the application: Current Ratio = 2.56:1 & MANAKIYA NAGAR, WARD NO. 28, BHILWARA,

A ‘ e A S 2023 |51.07.
Liquidity Ratio = 2.56:1 (for last year) and Current Ratio = 2.86:1 & Liquidity Ratio = 2.86:1 RAJASTHAN 311001 202 21-07-2023) 311001 Dadbine Editing of Applicatios For ZNAIOEN | N M0 o, ) o SO (L0
Special Balance Sheet) HOUSE NO. 15/325, NEHRU VIHAR, TILAK NAGAR,

(as per Sp BHILWARA RAJASTHAN 311001 Publicatios of Bank Card 7 et List SR DI K .

IX. APECO is authorized to undertake trading in electricity under the MOA in the main object BRI RAJ GAUTAM, HEMA GAUTAM 11 26 Rs
" . N , , PHR02280 . Rs. - ALY e - ] 1 39 ¥

under (I C.4, which reads as follows: ".... to operate as an energy trading company ...". | |3.|40, QUATERS KR/397, POLICE LINE, KOTA CITY| May | 1753845 | July 9,5‘/1,278-6 16,04,956/ pF}\Lgﬁ'ﬁuﬂt%Ofém M R Ny Y g T 25092001 I 27,0401
X.  Details of cases, if any, where the applicant or any of his associates, or partner, or promoters, gfé/;smm;llazsztgg%” PART. ARJUN COLONY. KOTA 2023 2023 21_(075_206'23) KOTA BELONGING HEMA h 1ol i teven & vosdhies of Adveriiscren Mo BUFCERLGMAL - X daied |8 09223

or Directors has been declared insolvent and has not been discharged - None. 324001 ’ ’ GAUTAM W/O SHRI wifl rems o
XI. Details of cases, if any, in which the Applicant or any of his Associates or partners or promoters BRIRAI GAUTAM q Wer ol F

or Directors has been convicted of an offence involving moral turpitude, fraud or any economic DILIPSINGH CHOUHAN, NIRMAL KANWAR AT . T

! Y S/O LALSINGH CHOUHAN, WARD NO. 1, 26 Rs. PLOT NO. B-15,

offence during the previous three years preceding the year of making the application and the
year of making the applicant and the date of release of the above person from imprisonment,
if any, consequent to such conviction - None

Whether the Applicant or any of his Associates, or partners, or promoters, or Directors was
ever refused license, and if so, the detailed particular of the application, date of making
application, date of order refusing license and reasons for such refusal- No
XIll. Whether the Applicant has been granted a license for transmission of electricity - No
XIV. Whether an order cancelling the license of the Applicant, or any of his Associates, or partners

or promoters, or Directors has been passed by the Commission - No

RAILWAY STATION CHANDERIYA POOTHOLI, M11 PHRO09 | )y | 14,55,431/- 13 635600/_VISHWAKARMA NAGAR,
CHITTORGARH RAJASTHAN 312021 20% 707213744 | 5023 (Ason ,00, DIST.-CHANDERIYA,
PLOT NO. B-15, VISHWAKARMA NAGAR, 21-07-2023) CHITTORGARH RAJASTHAN
DIST.-CHANDERIYA, CHITTORGARH RAJASTHAN
312021

SAMINA, MOHD. IMRAN,

.|275, BAJARANG BADI, SHASTRI NAGAR, DHARUL
ULUM MASIJID KE PASS, PALIRAJASTHAN 306401
PLOTNO. 115, KHASRANO. 377/7,

KOHINOOR NAGAR, MANPURA, PALI 306401

o

IDFC First Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited)
CIN : L65110TN2014PLC097792

Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031.

Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022

XIl.

IDFC FIRST
o6 | PHRO0ST0 [ 56 Bank
e, | s34 |y

2023

Rs. 8,98,367/- Rs.  |PLOT NO. 115, KHASRA NO.
(Ason  |11,14,959/{377/7, KOHINOOR NAGAR,
2023 | 21-07-2023) MANPURA, PALI

[

XV. Whether the Applicant or any of his Associates, or partners, or promoters, or Directors was ISHAQ MOHAMMAD, JANNAT BEGAM, 10 5%2%23‘& 26 | Rs.13,75533/{ Rs. | HOUSE AT WARD NO. 13, Notice under:ectlton 13‘%) ?f the Se(;ur;tlszatlor_]t aTdt Rec?RSttruch;)%n of Financial
everfound guilty in any proceedings for contravention non-compliance of any of the provisions | | 61 SHARDARI DORS BADAKHET, KAPASAN, April zjglzya 21_([)#;5_;[;23) 14,10,682/{ ADMEASURING 122 SQ| ssets and Enforcement of Security Interest Act,
of the Act or the rules or the regulations made there under or an order made by the Appropriate HOUSE AT WARDNG. 13 ARAING. 2284 2023 A NO. 2288, The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST Bank Limited (erstwhile
Commission, during the year of making the application or five years immediately preceding KAPASAN DIST. KAPASAN, CHITTORGARH 312202 CHITTORGARH312202 | Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of
that year? - No the below-mentioned borrowers and co- borrowers have been secured by the mortgage of their respective properties. As they have
SONA, FAKIR MO, PHRO0570 | 26 s, WEST SIDE OF PLOT NO ; i ; i i ifi
XVI. The application made, and other documents filed before the Commission are available for Y 3 11 7529741 | July | 1547,586/- Rs. : failed to adhere to the terms and conditions of the respective loan agreements and had become irregular, their loan were classified
The app ,and o ime 7| W/O MR. FAKIR, 34, HABIB NAGAR, W 14,40,000/| 409, ADMEASURING 600 and pec ! 0an were class
inspection by any person with Mr. Anil Sikka, Lower Ground Floor, Plot no 644, Sector-19, KALU COLONY, PALI RAJASTHAN 306401 ook 2023 21_‘0‘;5_;(;‘23' e SQ.FT. MARWAR CITY, PALI as NPA as per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited,

WEST SIDE OF PLOT NO. 409,

MARWAR CITY, PALI 306401

FAKIRMOS/O MR. GAPHAR KHAN,

7, FIRDOSHCOLONY, PALIRAJASTHAN 306401

Dwarka, New Delhi - 110075. Telephone + 91-8130234129. E-mail: apecoinfra@gmail.com;
2. The application made, and other documents filed before the Commission has been posted on
www.apecoinfra.com

amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned as per respective
notices issued more particularly described in the following table and further interest on the said amounts shall also be applicable
and the same will be charged as per contractual rate with effect from their respective dates.

3. Objections or suggestions, if any, on the application made before the Commission may be WEST SIDE OF PLOT NO. 409, MARWAR CITY, PALI 306401 - Outstanding
sent to the Secretary, Central Electricity Regulatory Commission, 3rd & 4th Floor, Chanderlok SIKANDAR ALI, JUMILABANO, 08 LPRO335O | 31 [pc sgatos.| g PLOT NO. 51, BHAGAT sr Loan Type of Name of Section amount as
Building, 36, Janpath, New Delhi-110001; E-mail: secy@cercind.gov.in within 30 days of | |8 WARD NO. 18, BHAGAT SINGH COLONY, Aug gggggg% Aug (Ason s 05 329/ SINGH COLONY, NOKHA, No| Account | oo T | borrowersand | 13 (2) per Section Property Address
publication of this notice, with a copy to the applicant. NOKHA, BIKANER 334001RAJASTHAN 2023 2023 | 2208-2023) BIKANER No. co-borrowers |Notice Date :
PLOT NO. 51, BHAGAT SINGH COLONY, 5501290 13 (2) Notice
4. No objections or suggestions shall be considered by the Commission if received after expiry NOKHA, BIKANER 334803 !
of 30 days of publication of this notice. GIRIRAJ PRASHAD PHRO22 31 | re.439426/ HOUSE AT KABIF I K| BAD! 1 | 42034995 | HOME 1. GOPAL 23.08.2023| 3,69,561.98/- | ALL THAT PIECE AND PARCEL OF FLAT NO. A-508
Place : Delhi Anil Sikka 9] MUNNI BAI,DEEN DAYAL SEN Allll 802579821 | Aug S‘(’AS A . 4;;56# KHARSA NO. 748, KAPREN, LOAN PAREEK ON 5th FLOOR, ADMEASURING CARPET AREA OF
Date: 21.09.2023 Director WARD NO. 4, TEACHER COLONY, KAPREN, 2(‘)’2”3 2023 | 24-08-2023) | BUNDI, RAJASTHAN 401 SQ. FT. AND EXCLUSIVE BALCONY AREA OF
E‘gﬁgé 'XAFJ/T(SAT;:"‘ﬁ?giDI KHARSA NO. 748 20 SQ. FT. &SUPER BUILT UP AREA OF 530 SQ.
} e FT. IN RESIDENTIAL PROJECT NAMED AS
KAPREN, BUNDI, RAJASTHAN 323301
"IMPORTANT" WARD KO. 7, KUMARO KA MOHALLA, KAPREN "SHUBH AANGAN PUSHP’, WHICH IS BEING
BUNDI, RAJASTHAN 323301 DEVELOPED BY M/S SHUBH AANGAN PUSHP,
i i i isi MR. RAMESH KUMAR S/0 MR. SHANKAR LAL, PHROO57 | 31 g 11,33,983/- PLOT NO. 12/709, KHASRA SITUATED AT HOUSE/PLOT NO. GH-4 & GH-5 IN
Wh"St_t(_;are |t3 take_rglpr;or to gcti[eptantce tOf e_;ll_c:]velrtlg!ng hoj121, RA(I)KOK/IDHANI,PALI, R/(A)JASTH//AN 306401 s?:?n 07315632 Z/i]uzg3 ’ (Ason ! 9 49R§'81/_ NO. 1826/36/1, RAJENDRA SCHEME PADAM VATIKA AT VILLAGE
. PLOT NO. 12/709, KHASRANO. 1826/361, 24-08-2023) | 77 NAGAR VISTAR, PALI . :
Ccopy, ItIs no _po_SSI e Overlfy Its conten S_ @ Indian RAJENDRA NAGAR VISTAR PALI RAJASTHAN 306401 | 2023 RAJASTHAN VATIKA,TEHSIL : SANGANER, DISTRICT: JAIPUR,
Express (P) Limited cannot be held responsible for such MR RAMESHS/OMR JETHARAM, RAJASTHAN-302029.
contents, nor for any loss or damage incurred as a PALI, RAJASTHAN 306401 ! Y(_)u are hereby caII_ed_ upon to pay the amounts to IDFC FIRS_T Bank Lin!ite_d (erstwhile Capital lFirst Limi?ed, amalgamated
. . . . 196, SHYAM NAGAR,PALI, RAJASTHAN 306401 with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details shown in the above table
_res_u!t of transactl_o_ns \.Nlt.h companies, aSSOCIa.tIODS or VY ;f\l/xgi’RK\t'é%m'\F‘,gnl,f,fﬁ@%m 306401 with contracted rate of interest thereupon from their respective dates and other costs, charges etc. within 60 days from the
individuals advemsmg inits newspapers or Publications. SAVITA DEVI, JAYESH 10 | PHRO0570| 31 Rs. . oLOT NO. 403 KHASFANG datev of this publication, failing which the undersigned shall be constralned 'to initiate proceedlngs, unger Section 13 (4) and
11271, DAL MIL WAL GALI, NAVDEEPSCHOOL KE AAGE, April | 7195968 | Aug | 1357.237/- S 42,44, MARWAR CITY, PALI section 14 of the SARFAESI Act, against the mortgaged properties mentioned hereinabove to realize the amount due to
We therefore _rgcotr)n rfnend th da.lt readers make BAIRANG WADIPALI RAIASTHAN 306401 2023 2023 | (hson 1247121/ RAJASTHAN IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
necessary inquiries betore senaing any monies or MARWAR CITY, PALI RAJASTHAN 306401 known as IDFC First Bank Limited). Further you are prohibited under Section 13 (13) of the said Act from transferring the
; : ; : ; . el " ¥ ; ; said secured assets either by way of sale/lease or otherwise. .
entering into any agreements with advertisers Or | it srnd heoics ety Brens e e e o e e e et opey ’ Authorized Offcer
otherwise acting on an advertisement in any Manner | |securd assets of the borrowers and the mortgagars tnder Seckion 13(4) of Securitisation and Reconstruction of Financial Agsets and Enforcement of IDFC FIRST Bank Limited
Security Interest Act. 2002 and the applicable rules thereunder. Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of Date : 22.09.2023 ; ; : imi i
Whatsoever sale, lease or otherwise any of his secured assets referred to in the notice, without prior written consent of the secured creditor. PI - JAIPUR (erStWhlle Cap“al First Limited, amalgamated with
: ) ) ) ) sdf- ace : IDFC Bank Limited and presently known as IDFC First Bank Limited)
Date:22.09.2023 Place: Rajasthan Authorized Officer (Axis Bank Ltd.)

Jaipur



U T U1

UREe LI Ta-2773

haR 22 fiawR, 2023

98 -4

T30 AT W ST,
o Afearsil aféd av

T RN

SR, 21 faasr (F1H.) |
TR | T HiHeRe ot Hegdt
I\ A T giteed & faers
foramer R AR Safdequ @R
o A o ded FRATE &t
¥ fEE § ey e o
i FehUT S5t Y & Higel Hfed
TR TR Rl TR T € | T
AreferT Sfereht bt feg fFa g
fRwaR S & %esl 9 3.57
TTH T, 463 UTH i1 3R fosht
1 TR 1 @G 25 TR 290 FIT
T fohu © | gferd iR sy
St STEH A UfasH § e
N T AR Fefl i & qed
Tfevma gferd wfaeR e
EEACNEIEE AR E R R C LN
TR % faed e w3 &
foT ufeera St hed I vl
o gcd T I 1 TS o T
o7 | 39 J HRAE AL BT e
TR 2 hedl Il el TR
fremet g, et it aehd
SR e Far ¥R foare 3%
T, S0 WR e gast
T Sl TR & fean |

9T et TR oAt T TSTTSt Siger, S fasmd
UST BT S T <l T8 gl U o SR

7 e, 21 fadsr (3@ ) |
JUFHA % HiGl 7 dAlhg Ta
Tt H ufeenst sl Tk e
STRETV < STt AR WIfh sie faderen
2023 %! I FgHd 9 IIRd L &
fore o1t erergen # 9ot gl &
Tfg MR =6 TR iR fagm
ST o Afeet STRE &R 8H &
SIS YRA 1 TS SgeiT 3R <91
T & HaE TG |

St WISt Tha § 529 3
i HORCTdl Ud STafe & H <9 i
IuefsEl W == IE e ¥ Ted
STST Ueh i eTd T H SR ST |
371y oA foen = deifed d
B WHHAT < e, 3T G s
% fow stAfa <, 9 oo 5o
forw # sroem aga sar § 1 5 faw
2-4 e o =md § 1 e Wa
i GO A 1 T W0 g
o7 | 3R 37 W Tt o TheR 39
e & ooft g €, At sa &
e §, 9ot <ot o ¥ ot ¥ 1 T
HE A AT h e o W A &
TR |

HAT 9 e, § T I
TIEH 9 39 9gd Hewqy o

TS st feram 3 ST ol THEITST <At
feran freamor, 113 Wit &t g8 gaw

TR, 21 faamer (F#14.) | Seraqy Ferdt 50 ot feem wHm
TN o ToTe TeaR ot e T8 R 3T | fSTem Tl SHgAaTs # =1 hae
R ot TRATE STt shetae 4t wehrs Isgifed 3 GrT, Sifeeh Hich W
SRR ol TRATGT ShIRIH 1 TTHIST GR&l ATl & o feeter
o 71 o | 31 SR <t 50 fehet 71 ot frerm &t e 2 Teteer TR
I 3T TSt o o o fher | fen o |umR # TEer ot fSren
T S SR TR THfd o e oht AisIeT H fo7et W STgers
SRR AT g, TaH fSen shorere wfed o= sAfushiiiai 7113
TREfeE! & aiEns g, TS99 § 09 Terol o1 Fearor dish T &
fezn 1o FSen W SgAarE wRihH | gferd steferen Sq I
o TSt TR, fafis e weteex (umeion) i femer AR v,
stfaftes fSen waraer (i) it ot FAR i, gew fAgees
ek FaTg et AR Afed o= faril & SRt #g |

ST GUS H 3H Tieh{ 3T HgHId g df T g9
3Tt AT TR 0] femdm ST HehdT?

= feelt, 21 fader (e amf) |
TEEAT H Feiaar &l T
ST g4 "igd #®® Tl A
Higerell I Awad Td 1T
faumae ¥ T fqerE sTrer
T T G R YA 3 g G
fean fo 58 Fg 50 wfaera =
affereh oft oo < Hepa &1 5290
HeA H 31 <ol o wewl A "fgen
STRETY & YIaemH are  Higem
(128a1 Heed) fag=e, 2023 W
= & RH TE gHE fea
ol 70 7 fid3r firdt,
37 Tof el o el

TR, 21 Faaw=Rr (F1.H.) |
S TRIE0 ST hicAT 9T &
T TEaR 1 Tk ST Tohel ot o
3R SRt faser et wi fuea
B TE | 2B % 915 99 At
TR gerel @ T, e w9 o
HIR Filel 23 TS a=d HIA B
T, 9= efiuA sTeqare & 2
X A T | ST TS
AN TS X oIarn o g
el I o GoIg =l hl ol
@ TE oft | gee e &
qfhel & TG 99 9 S fyshsm
e s g g, e Iwm
ST T TeTe T | B
I 99 | U 22 Fed 9K 9,
T8 | 14 <1 1 =S o1 | By
&1 A G & a1 gfed | Hich
T Y9 F Tl I Ay
STETATET o SrHT SeX Tg=m | ey
# 12 sl Rl AR w1 o ¥,
eIk 2 Tedl fdH Toh 919 9 Th
T % el 9 S 22 21 TRH |
SIS S aTeHl bl Sied R fern B
3T Geier § RIS ATl S5t el il

3R W ot AIGYITE B TH 7 el
T H, I el w1 o iR e
T 91 1% 519 & Sifam 9ed
off qU L <A, < h AT Al
it oS e, T faram Ser &

Sl <31 hI 7S FHegdl T ST et
T SAFHCI, 3TUTH Wb & &Y
T 3 3§ v e g1 3R
39 ufas & = A & fee e
el 3 S ArTe fean ¥, wue fean
¥, Tefsh == ot ¥, ST o Al ok
w9 H, § o7t o9 o Qe
q, T foe | ey Afae
T ok ol T g9 , Selie
= fu g €|

ArRa T faumaae |
Tfgcted i T faers STReror <
et 1289 W9 Hee g
I SATHIA A FHEAR 1 < foere 9
Afyes 9gHd § IR T ART

T TRl i foun H ferefad TR
Uferfies fofg fman |
TRIE S faemeh 2023 '
Fel AR § fer =el ==t &
o HafaaeH & fou @ )
ARG 27 37 foRen 3 =it
9 gC wq fauee s foad
faderen & uet | 454 AR fata o
T A US| 3@ YHR G Giaum
eired faee <1 faee 9 stfush
EHd | TIRd 3T | TEER 6
T H 29 faeees T == 31”9
T SR W W d% TES H
I T | 71 fadges o e
ERCETIER A

SR, 21 THaR (H1H.) |
TEHA 4 19 TEErd A Hal
Tob TSR =amar GiHfard it ¢
TIHR I ol A § SR g
THFR 39 Trfaca &1 g0
yfaargar & @y fded w1 @
T TS WHER GRS
SUCASESIGEGRIEE S R EES|
ot o Tt faehm & fore
TEqUl ST §AE TE €,
o= guret ®9 ¥ Raa W
SART <71 @2 |

At TR TEAR i AT
frarg X Aggfea wifa &
siferaetl ¥ Harg X W 9|
I el foh U H AR q
HAEA 1 ATYFRR, arerded
T, fiTE AEEHY gRI FAT
T Hfau™ ¥ 99 g 9 B
TH & fomHEEEY 3Tt B 4
o |eft ot 1 sfaa gfafafia
I B @I T | ATSH & fed §

Hgfad snfa 3w ware-
AT &A1 R WIOR &1 Yl D : FRaps

Frd A @ ToF FRR- g
= el foh 159 TR A Tl 9e
=R ool § e & feq | &
TeyY e foaw €1 e #
Taf Y 3T RS WEe, W
1 AR, T Fond T, s
T STEAHE IR &l 3 Ta
IS Hae < 1 w1 TR
ST %@l 1 3= el foR uew H
w9 Afew I ARy &6
qrTfieh GRET o ST <A
1000 &9T YfTE Yo <F <1 W&
¥ I IEE Ted Ul o wiem 9 qeft
ol ST erTferd e = @l ¥
IR Fel fF g WER HI ot
TSI hl a1 W g9 €9 9
TSR GR&M o] h! =1l |
AT THITEAR GSahior ¥ T
LIRS DR iE EC A R

4t Tedrd 3 %l fh qeawE
STUTd IfET ASE § 30 TSR
ferenfefat <t < e T € | e

AMfe U™

1 ThRfeat foafta &t s @ Tl
Ta¥1 % 500 TR faenfert i
=g foren & fau fagw &en =
T %1 sygfad sfa-Ssta
ToreRTE ThTH T T 500-500 IS
FIT § TR 1000-1000 FAUE
YU T TS | Sferd o ok safiEt
F1 Treded 21 & fau .
TETHL SUH YIcaTe ATSH
et ot S T 2 | 3HY AR
aftrror forshTe B TR | 38 BTN
W grastie Ao g3t ot
ASaTe STedl, Id faneq Teormt
STEISH SATHAHT TLA o 31e78]
gt HereiR fSea, wemfaa 4t
3T HAR a1, Id s1eae At
fode TR, A TEUS FHARX A
e & T w0 AR,
TS ST, ATt sRat |fed
<1 e ¥ s St 9 |

ETHEAN F14F gt & o
forsrerag 31 A HAfeen sma
fadere &1 g9 *d T Fal
for <8 (dfean mReror i g
1) 33 gfaerd ae & Hifaa F=40
@1 SU? IR Fel foh Afgen
SR T HIHT IR 50 Ffeerd
T T &l i I Hehell ?

arq e wfafa & . &,
&G E A FE o AR et
nfea Re & U | Wl B
IR . i STaehi & Teh

FAM HI 3Gd Hd g Fal foh
1E ot To Afgensti S e Sre
3T & oI TRl § | SRI IR
Sar Wit & SreAe S g &
39 99 w1 fore foman fop wfaem
& Wl % STIEN 39 98T
I TUET TS UREHT &% 91
& o fFan < gehar ¥ 1 5=
gl o <@ 598 H 38 TRt 3T
eufa g a1 fRt 39 o1+ft &= 78
A fehan S Hehean? T A U
foren foh <& e & 7= 370

&R qa FaE HedTuT A
o 7 T fehdll SR ur

SR, 21 THaweR (F1.9.) | FagE ek <o @ wear are

& G THAR Rl TS HETHT Se o | SR 7go foman 139
STIR T I[EANS <9 5@ Hev dIS & AL 4 TSI 1568 Lo
T 3UeAL 4t T 57 o A I Rl TN fohen ofR aemg 1
THTe A @1 I TEAHAT 9T TR Tead - Wl FHIS % 3eo o fag
Tyl e fort ¥ | 39 91 ot Tmo o 4 Teerd A fae whe
e % foTT SAAYs T8 i © | 32 el o aire & 9+t 9eea faa
TS & g forehra o fan &t Hva wam i | 3= aarn i are
Torg wer & fafve avif =t enifele sifvgfs, Sam wd scom & for
oy FreMIe ST 3TR 3 ot ot ST & Fgfed STaEt 3Ters
AT | At Tean A wa fof oS forg Trer &Y e 3iR Hegfa

AT 7 3R T & WRAT adr@ i e €9 37 & fod
THR & Gera off 11 A T 7 At wewdt ¥ gemHs ot o9
T o forsT-2030 % W& % T8d HeeqUl e Wfeiel gemal off 3

T € 1 TEE Il ToH R T
et o STl - e Ue sredl
% IR -REeR ga H vga |

T AR TR | 39 ST W SIS &S A [y & feeres ot
STt TeHE BN, eI <d fo@ Heam 9 % dfed @17 Heqg
3Tl WM 9 3771 SAfHR T HHER v © |

1 ST AT o1 T T W& &1
FHIAT IEHA I <@ T A1?
IR el T IREHT AT 1
TS ToF AR T8 & I
ST (HEH) Yd § 1380 |
=1 f& ‘Teifas w9 9 9fa
HIEEl’ R SHHT T T TRl
S AT == H O @ gT
e gHHA TE S e 7 10
3T 2023 w1 FEFHG g HIe)
! for@ T T3 A1 W & qed
R T e 3811 Afget sTre
& graYe aren fadees dE s
1 A0 foRar o)

AT & B
I o 3t
ol Ruld wea

SR, 21 faamerR (F1H.) |
T 41 oSt 19 &l TEaR
T I Te H B3 T fod
3 1 eifam  wfaded wega
foran o | T o ST o etee
ot e g & g § fam smam
& TS At T ARIE!, IS
qfaa &t 8. 5. <0, 9g® qtad
IR NI GICC R I |
wifqee S 3 TFae 1 o
ST &t gEaneIfid fq =it
IBHEE € foF 59 T 1 T
Hfa9M & TR 243 & SFdd
12 3T 2021 hT Tohan T2 o 1 39H
w1 HigaE R demEdt o qe
o™ TRt ifufrerg &
i WY T geyd Sl &
UG ¥ T TR R & ST
arelt enfefer HerEE SR e
iRt § GHR o ki faemfee
I HIEA A T |

S, 21 faqer (F14.) |
SR T gfaa "y, Tafaem
e ST At < AT 3 ST §
fop iR foret o Hiewr agdiier o
ARHEH & 163.77 fafaaa s
7u feuifsren faet € 1 380 =
o 599 veet AN o & AR R
27 deHa W g, @,
enfaan, T, o R
Warad 3 | 335 arg fafers
T AR % WUeR firel & fSeh
21 ATeht ot Arerl S & 1 =
TS T T3 A WHIg S e
J AR o TR § 7=t Torerd
% ARERM &% AU faqa quer
THE TR Y1 <6 Hd g hal
foF qemdt 4t T Tedld &
g H you H Al fies &
STHIEG TRTITH o <eifeh daR
T SAHH & ThNIcHE JRomH
TTH B & € | S JIar foh 3Tt

trad? A RBrarst 9 foar 311 srdrand

ol ¥ U AT T 37TdI0T

rare, 21 faarer (JeEmdr) |
T Y & g e fog
<er = TEAR T SRR H afe
THEE FT g7 gfaar =1
SHERY T | 3gRA TURIE &
IR HWen faeus =ter 3
SNFRAR T =7 YiqHT o STHIER
% TR W T TG-S
FT1 3= Tde W faar f&
seaTfers e | AU
ST oY o Fr==on § & oa
3R g9 & | Hqul ST ok e
%1 g4 1gd & Ao feem
o g ffed T 131 =g o famn
fop Sfta 7 & e & o 1w
T I HT AZT Igrd HT
JfAUTEH ST aTel 1S Siehrard
ST A 9Ra & 59 aieRtas
da W T g9 | ), a8
MR % fefq ST reg
YT ¥ | ThTCH oTH 1 TTOAT
T S & He SAfhe iR
Hfde & STET FHadl J97 |

Torarrst = et for 2w Tianf-aa
? f& geagse &1 axdt w
AT ST hi 39 AYfad
fayfa 3 3= 9@ = U H
WehTcHd %ﬁwm@rmﬁm
o1t ifeai 39 ST9e TR i <
Y -GN Toh Tehaard it o
TEM oFaeH | gffea St W |
e Y W 39 91 faamasn &
TAE T T W S W@ R TR
oS 1 I8 FHHES AN A
et feent et ®1 efe T8
THIEATT HERTS 7 3 &I
HEpideh €9 H SIS A wM
foran | 3BM 381 % WR &I 3
NN Tk g 1 wM R |
I WM H IR A H IR TS
off SFaT | SHH YR Sl HiEh iR
9 H Thale W@ Hl i fhan|
ST % R TS R THIE T |
IR ST T HS o Al 3

329 & wrefAn |z g
TFICIRYA § T 3R G
3R TerEa dek ek g feu
MR

THTH A At o A
S foh SIRTHTHEST R 396 &
T ffE & foau 51 st dIR
T T T & | 7o TR 5 3k
o sravares Aifeftheher St
feom TN ¥ 1 3R v H e 3
1 S T o Eel 2 SEiT, IS
3R T W W o | R
mEY At G AEE J warn
TR & # aeaen % faga
ueR faem ¥ faum safea 21
IR o fh ArR w5 i
Tedtet & BRYU, SRR, @rea
T AHEH & 51 <A daR fhy
T E 1T § T i 112.88
RRI I T 50 =ik 4 § 9 TR
o TR o U ¥ | 30 s f

StuqRar & srden & died @
ferars fumas @ oR & oftor ais

T /aTEget, 21 faamEr
(FH.) | STEgRe feerd eRrmE
g9 | stiea gfaw g=me
TARIE § fIretd T & &g arad
TNt THT D GHISThSH] A (a8
faemIeh weId Sa i &R & 1
H 9 dre few | 35ek a1g Hih W
TAeel T T | §8hd H 3TE Jfad
J wr=t dererd g e faums
%l gifega e 9 et femen |
FIcifeh IHEM dreq aTet Jash i
& SHehT Tl T8l = |

I o AHEl: Yfad & SR
TS UM HE G BT a1 G |
AR I 2ieh (A€ Fie qraere
=1 SegfeEn <R o | e feremren
TEIiq SXar ot YrRIere o ket §

e & | Sifeh Irete f gl @
ek AR =l =] T, AR dis-
e faurees o @ 8 T 9
Sirergfen & fam faure o e
ded 999 T B HD Jahl A
faeames =it M % W dre feuy
T Ty foRe TR faemes s=us
TSR +ff TR e AT, | IeAifeh foheit
EECEAR BRG]

g AIHET TS a1 Al i
qrere H g e & g o for,
1 fora | Tt o UYe o HN W |
TRaT a1 2P off e HY g,
S HATeA! ST 4T 7TE =t I
TTcAlfeh fohelt off U&7 ol % 9 30
A 1S TohaHT S1 Tal gofl B |
& S A WA ST E |

M SHTRRER § UTd gaT | 58 STt

& & H ST S | THe e o
T q2 W feord, SRR ¥R

& T 1,600 TeRairier & a1feem
e et o | 3% 9@ Uk % e
TR =@l ¥ 99 U & % 9% 9
FIE (ST YW H AR ) w6
SR el T | qU ¥, S 39 T
wiemfaew famed =t feafq 7 o,
Th TE Y THIE o |

= gfaH & aR H

SRR Y 1S AhT=rd =t
108 WIS i FfTH T 3T o

Bl =ik oM 9 TIHE 9 B
gfaumtt off offeE H femm o
T SR H ST 3T Tk | SIusst
S ek 3 9ar fe w19
3TAM & 3TER 365.27 M
& % 3 seltehl § 163.77 fafem
A @Y WA feuifsre &1 efishe
fopan T % | foromt g € At 6
fer sTmerva tGenfa oftsr gt 6t S
W ¥ | TRTETHES & g
TSR AR TS 4t T
o 3 =amn fo SRTETmEe g’
Tafehar ¥ solfeh TR = fo
T § 7R et 2 3t i Ui
TR B FH |

o BeTae] W IEX § ST 80 Rt
R | formmer og-arg gfdewen
54 |/ T A W T ¥ 3R
TEH! ST 108 HE R |

THIH °H - Tehdl i AT

9 WE, 2017 : JEAHA It
Tz =ter 3 o= Wi i 108
ey o fmior st = 6 |
e et & o it

Hifer fafdr aer$

S, 21 Tgamr (F14.) |
grTfster ~1 Tel STfeentiar faymt
N Hanferd eArardy famert o
Srerforer T 2023-24 | UA W
SATEATEA Yot & TS ot 3ifaH
fafer et <1 7T | o 9w, 2
[fya st = araran T Serfores o
2023-24 H Uidel W 3THATET FoIdT
?q 3frereH o &fad fafy 30 fader
FT S TR T IR zH HEy H
it =i foramer o w@iega
&A1 % STIUR ¥Iq-fqerd wom
gffea & =g fdw wem forg
T | 3R Far ok g6 | STarda
formeri & gaw ®Q S
afaed w1 Afam fafyr 15 fader
frra =t 7T oft

WY it
wfa &t atfusats & feag smemor
TIRE T B ufiene™ i el Wel We UEies ST uigae fates
TER (T ) ¥ Smuw
(vt fearen iR fearferram s (feamen Hwe) & fafm 36u(1) & &
Hie =afwal & foe ufsman) fafrem, 2016)

grAPTS faa=or

1. | U/ T/ TeTTerdt HeR % T HUNE TR
1

dgr W wmaw fAm grdae fafads
(U80302RJ2006PTC022906 )

2. | dSfieRd e T

102103, TIreAqq sTEarE, vl 7R =R & o,
ST -~ 302018 (TSTEM) , HHA

3. | e = FIRTA

Wwww.metrojetairwaystraining.com

4. |38 w1 fqero St stfuewia sr=e gutadi
Teord €

5. | e Sl Aaet i Tenfi e

R TATE STRTST HT8T0 3 hRIeR & ol g8 ¢ | Hat
& U ¢ & fau Tt @ S foue iR %5
ST |

6. | feet foaxia ad & o= T g Scarel/Aaeti # | 5 e 9 afusw gHa ¥ uiEed o9 8
AR g
7. | wH=fE e w5 gen FU H R FHAN ALl B |

8. |31 ol % sifqw sucTsy fadia foeww (Vrege &
), FERI i G, Ui o SE R e
& fere wrifren faferdi feq siferer faeror =i
IS :

S H cerpmetrojet@gmail.com T T ISTRT AT
wW-215, R TR wR, T Faw-l, 7 o -
110048 T SR BT ST Hehell €1

9. | Hfedr =t ¥ 25(2) (TH) & Ted T STaceht
& fere a7 Suersd ©:

S H cerpmetrojet@gmail.com 9 e AT AT
wW-215, for TR wR, T Faw-l, 7 ol -
110048 T ST TIGT ST Hehell € 1

10. | & =i stfveat am s @i eifaw fafa

06/10/2023

1. | Sefeq e e S gE S
FH i fafa

16/10/2023

12. | SfH Yo W Al TEgd F i sfan faf

21/10/2023

13. | FTferd TATE ST i AW Fe SR Ht
=i fafa

31/10/2023

14. | Henford FHTET STEGH 1 a1 o, Jedih
Bferg TR T ArsEei & fau sriy S
w1 fafa

05/11/2023

15, | FATEM ZSATE S/ 0 5 sifam fafy

05/12/2023

16. | SeTeTE ST BT o foaw Shet eMgel Wil

circmetrojet@gmail.com

feier:19.09.2023
worr: 7 fewett

IBBI/IPA-002/IP-N00726/2018-2019/12216
TW-215, TR TEE wAR, AT Hewr - 11, 78 fed - 110048

offm 99 T
TSy WrohyTTer

& fou 7 Se waew i uae fatres

TR W, TS 9 Jek TH9am fie % e 95 T siwde, Hieg 2 % e, TR 1, a9 A i 9 $Eed 2566, i H T, 25 T, F@gE (TERE) § T | w6 § o ZR e R T R 3 e O T Tt st 8 g

A T Al A FagR # e T |y @ fafaa At % e oo @ sifviE @ 1 g eo: aiatom ¥ (GeEes—aaam fie) fene =1 : 9829212917 f-¥w: jaipurjb@gmail.com




